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MR. DEPUTY-SPEAKER: The House will now take up item No. 25 on further discussion on the
problems being faced by unorganized labourers.

Hon. Members, we have discussed about unorganized labourers for almost four hours and
still, I have with me a list of more than ten hon. Members to speak. So, it is my humble request to
the hon. Members to be very brief and it is not possible for me to give more than four minutes to
each hon. Member. I request every hon. Member to conclude his speech in four minutes.

Now, Dr. Sujan Chakraborty may speajmsosicessik.
DR. SUJAN CHAKRABORTY (JADAVPUR): Mr. Deputy-Speaker, Sir, thank you.

This 1s a very important debate. No doubt about it. Many of our friends have already talked
on this issue. The issue of unorganized workers, in the given situation, is very important. The
entirety of the unorganized workers is really a subject of importance to be tackled.

The National Common Minimum Programme has clarified the issue while it said that the
UPA Government is firmly committed to ensure welfare and well-being of all workers, particularly
those in the unorganized sector, who constitute 93 per cent of our workforce. ... (Interruptions)

The number of unorganized workers 1s increasing by leaps and bounds. During the year
1991, out of the 286 million of workers, the number of unorganized workers was 259 millions. By
the year 2001, 1t has increased to 375 millions, out of the total workforce of 400 millions.
Percentage wise it has grown to 93 from 90.6 per cent. I believe in 2006 it must have grown further
more. There 1s no doubt about it.

In the rural areas also, the unorganized work force is replete with non-agricultural
unorganized workers. Through the process of globalization it has increased. It has increased
through out-sourcing, etc. Labour laws are being violated in many areas. These unorganized
workers are being crushed heavily. We have to see this issue from that end.



There are two or three important issues. They are, their work environment, their livelihood,
their social security, etc. No proper arrangement is there. The safety question is not well taken. The
security hazard is there. No proper supervision is there. There is no proper system of working
hours. They have to work all through the night. It is very unfortunate. This is, in fact, violating
the human rights also. From that angle, the questions of social security, ESI, provident fund,
maternity leave, are very important. I am short of time. So, I am not going into the details.

As they have very less bargaining power, whenever they protest against something, atrocities
against them are much more. Take, for example, the case of railway hawkers. They are serving the
commuters. But whenever they oppose or protest against something, there are atrocities against
them by the RPF and other forces.

We recently enacted a law prohibiting child labour. But practically if the livelihood of the
father is not secured, then the livelihood of the child is also not secured. If the Child Labour Act has
to be effective, then the problems of the unorganized workers have to be tackled effectively.

There are two worlds within one world. The gap is widening. The richest one per cent of the
world population own 40 per cent of the world’s wealth and 10 per cent of the richest account for 85
per cent of the global assets. On the contrary, fifty per cent of the poor population account for only
one per cent of the global wealth. It 1s the same in India. Lots of millionaires are there. Their
number is increasing. But on the other hand, the condition of the unorganized workers is
worsening. All of us know that.
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The Government of India, on many occasions, bring many programmes. Janshree Bhima
Yojana is one of them. But what is the result? It is not having any good impact uptil now. Beedi
Workers Act is there. But many of the beedi factory owners do not pay the provident fund to their
workers. Construction (Contract) Workers Act is there. But out of 29 States, only seven States have
their own regulation for that. Others do not have it. For minimum wages we have an Act. But
where is it being implemented? These issues are important. So, we have to take up these issues with
that amount of seriousness and sincerity.[ MSOffice86]
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Sir, thereby, I believe, it 1s the not the question of policy formulation only, but the question of
a political will and the delivery mechanism which is also equally important. ... (Interruptions)

MR. CHAIRMAN : Please conclude. Each speaker will get only four minutes to speak.

... (Interruptions)



DR. SUJAN CHAKRABORTY : Sir, I am going to conclude within two minutes. The trade unions
of our country had a meeting in which they had conscientious in opinion. They went to meet the
hon. Prime Minister which included the leadership of the Centre of Indian Trade Unions (CITU).
Their opinion was also only one and the same. It was not differing in that sense. The point 1s that
we should arrange nationally accepted unorganized labour identity cards based on economy which
will help them their privilege.

Secondly, we should have enactment wherein the delivery system, the State Government and
the local self-government’s role should be very clear. ... (Interruptions) We should organize
awareness programme on the economic and social contribution that the unorganized labours are
making so that our responsibility towards the unorganized labour can be performed properly. ...
(Interruptions)

MR. CHAIRMAN: Now, we have been listening to the very marathon reply. It went on for two
hours. We cannot remain ever forever. Please conclude.

... (Interruptions)

DR. SUJIAN CHAKRABORTY : We should formulate a scheme on health, insurance, provident
fund, education and other social security measures including old-age coverage. ... (Interruptions)
Sir, political will of the law makers is of prime importance. We could not implement land reforms.
We are far below than many other countries as far as literacy is concerned. We are much below in
guaranteeing livelihood and social securities to the unorganized labour. A correct political will 1s
what is essentially needed. ... (Interruptions)

Sir to conclude, practically five or six Bills have been in place for the last few years. But it
has not been taken proper care of. The GDP contribution of our unorganized workers is 60 per
cent whereas the social security spending is less than two per cent which is even much below Sri
Lanka. So, thereby, I would request that it must be taken up to two per cent and in the Eleventh
Plan, it should be extended up to the level of three to four per cent.

Hence, before I conclude, I would request the Government to see from this background. I
am happy that in tune with the commitment made in the National Common Minimum Programme,
the Government has constituted Arjun Sengupta Commission. They have already submitted their
report. I would request the Government that they should immediately take up the issues with
stakeholders and discuss and rectify the proposals accordingly and a national policy be announced
and enacted accordingly.

Sir, with these few words, I conclude.
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MR. CHAIRMAN : Those hon. Members who have written speeches may kindly place them on the
Table of the House so that we can save time.
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MR. CHAIRMAN : You will not stop. Now, I am calling Shri Virendra Kumar to speak. Nothing
will go on record now except the speech of Shri Virendra Kumar.

(Interruptions) *



*Not recorded
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SHRI MANJUNATH KUNNUR (DHARWAD SOUTH): We are discussing an important issue
concerning lakhs and lakhs of workers and their family members, the total of which runs into crores
93% of our work force are in unorganized sector. It works out to 10 crore workers and about 30
crore people who are dependent upon them. It means about 40 to 50 crore people of the country do
not have any social security facility or benefit. The workers are mainly in agriculture, small shops,
establishments, home based industries, small restaurants etc. They do not have any facility like
pension, provident fund, health care, insurance cover, bonus etc.

The very nature of the work of agriculture is seasonal and as such during of season periods,
they remain unemployed and as such there is no source of income for them. Besides, if crops fail due
to natural calamities or other reasons, even the meager wages given to agricultural workers 1s denied
or delayed. As a result, the workers always live in misery who are residing under poverty deprived
of health and education facilities.

They should be given off season allowance to lead a decent life. I demand that agricultural
workers should be included as unorganized workers so as to given them benefits. There are beedi
workers in my constituency and in this country. Thousands of beedi workers are deprived their rights
and their life condition as petty.

The proposed Bill for their welfare 1s badly delayed. I do not know when it will come up for
discussion? Perhaps, it is not on the agenda of UPA. When the life of crores of people are at stake,



the Government is taking its own time for bringing the Bill. Even for a petty issue, the Government
issues ordinance but for this important issue, the Government can i1ssue an ordinance.

* The speech was laid on the Table.

Their living condition is pathetic. It is yearly two and half years since UPA Government was
in position. They have been shedding crocodile tears for workers welfare but they are doing nothing
in this regard.

Once the Bill 1s in place, the health care should be provided to crores of unorganized
workers. But the ESI Hospitals are not sufficient to meet the work force, who are at present covered
under the scheme. Even ESI do not have good specialist hospitals.

How the Government is going to meet the health care needs of the proposed workforce?
Moreover, there 1s a proposal to take over ESI hospitals from State Governments. The Government
should do something urgent in this regard.

Besides, there 1s a proposal to relax contract labour laws especially in textile sector and
Special Economic Zones. This should not be done. Contract Labour should be make regular
employees in Government Departments.

Besides, there 1s a proposal to relax contract labour laws especially in textile sector and
Special Economic Zones. This should not be done. Contract Labour should be made regular
employees in Government Departments.

Unemployment and starvation is rampant in the country. We do pay any attention towards it.
The workers are moving from village to city. Those who are migrating to other places are living in
very pitiable conditions.

There 1s a Agril. Minimum Wages Act. Migration workers Act and Workmeans
Compensation Act. But basic minimum wages is not revised. Some kind of mechanism could be
revised periodically.

I demand the labour department in this country must get a major share from the allocation of
funds during budget at central and state level.

I further want a comprehensive bill to be introduced enacted and implemented in a time
bound manner.
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SHRI BALASAHEB VIKHE PATIL (KOPERGAON): Mr. Chairman, Sir, I am grateful to you for
giving me an opportunity to speak.
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SHRI RAVICHANDRAN SIPPIPARAI (SIVAKASI) : Sir,Right from all those labour who are
working in the construction industry to those who work as domestic servants, right from those who
work as privately hired drivers to loadmen and coolies, right from those who work in the weaving
industry to those who work in the Information and Technology industry a majority of our labour
class atteast 97% of them are all labour who remain unorganized still. Recent studies show that only
3% of our labour class enjoy the benefits of attendant benefits that come with their jobs. In
changing scenario in the wake of economic reforms we need to have legislative measures to protect
the interests of our labour class. In our country the labour in the unorganized sector and even those
working as casual labour in mills and factories are not getting job security or even social security.
They do not get health care facilities. They have no pensionary benefits. They are not getting
provident fund cover. Majority of our population living below poverty line do not have social
security cover and majority of them remain in the unorganized sector. About 10 crores of our
agricultural labour are in the unorganized sector. The workers and labour in the construction
industry that raises the infrastructure for the country are all unorganized. From domestic workers to
I.T. personnel almost all of these people are in the unorganized sector. So a model plan must be
evolved to provide social security cover to our labour force in the unorganized sector. There are
hundreds of sectors in which we find the labour remaining unorganized and a comprehensive
scheme must be evolved to improve their lot. There must be a national survey to identify the labour
who remain helplessly unorganized. National Unorganized Labour Welfare Board must be set up.

*English Translation of the speech originally delivered in Tamil



It must be a statutory body to provide relief and compensation to the labour who are deprived
of job and social security cover.

As far as Textile and Weaving industry is concerned, it provides job opportunities to many.
More than 70% of the labour engaged in this occupation are contract labourers. Many of them are
women and are engaged on a three-year contract. If they avail of any leave due to health reasons
they do not get even the minimum wages promised to them. Our I.T. industry has taken up
outsourcing assignments in a big way. We find many of them engaging staff on contract basis.
Many of our public sector undertakings are engaging men on contract basis and continue with them
as contract labour without extending any of the labour welfare measures to those labourers. Most of
them are engaged as daily wage workers. Many of the Government Offices are also engaging
personnel on contract basis. We are talking in terms of globalization. But do we follow the western
countries where every citizen is provided with social security cover? Health cover is there for their
citizens in the western nations. In India not even 10% of our population gets Health Insurance
Cover.

[ urge upon the Government to ensure social security cover to all our labour class in all
possible ways. Only then our economic growth what we witness today shall have a humanitarian
dimension. Only then our welfare measures will percolate down to the grass root level.
Congratulating the mover of the motion, let me conclude.

SHRI M. SHIVANNA (CHAMRAJANAGAR) : Mr. Chairman Sir, I thank you for permitting me to
participate in the discussion regarding problems being faced by the unorganized labour in the

country raised by Shri Devedra Prasad Yadav on 7" December,2006.

My friend, the Hon’ble Minister Shri Oscar Ji knows the problems of the people working in
unorganized sector. Infact, this is the problem of the whole country. But due to time constraint I
shall confine to my constituency Chamarajanagar in Karnataka. The unfortunate labourers are in
many areas like agriculture, beedi manufacturing, Agarbathi and Sericulture and others. The
agricultural labourers have to toil from morning to late evening for a paltry amount. The situation
among beedi workers is worse than this. Most of the beedi workers are women and children. They



inhale the tobacco smell the whole day. Many of them get breathing problems and heart diseases.
Their income 1s about 50 to 60 rupees per day. It should be at leas Rs.200/- per day.

Agarbathi workers also face the same fate. The exporters of agarbathi earn very good
amount. But the labourers are the most exploited people. Their living condition has not improved
even after 59 years of independence.

Among the labourers in the field of sericulture the pupa workers are the worst affected. Here
again, most of them are women and children. The pupa workers have to dip their hands in the
boiling water to take out the cocoons. The thread of the cocoon is taken and the dead silk worms are
thrown out. This is a hazardous job. The labourers donot have life insurance, provident fund facility,
social security. Their living condition 1s pitiable. The children working here are not admitted to the
schools and they cannot attend social gatherings. They are not allowed to mingle with other
children while playing as their bodies have foul

*English Translation of the speech originally delivered in Kannada.

smell. Some times the fingers are burnt in the boiling water. There i1s no health care for these
unfortunate pupa workers and majority of them are women and children.

After a long time, this discussion is being held on this vital and a very serious problem of the
poorest of the poor of our society. I hope and trust that the Hon. Minister and the Government of
India will find out some solutions for all these problems of the poor labourers in our country. |
thank you and conclude my speech.

SHRI P. KARUNAKARAN (KASARGOD): Sir, thank you. I really congratulate Shri Devendra
Prasad Yadav for taking up this discussion which deals with the burning problems of the
unorganized workers of the country. There are about 35 crore workers engaged in this unorganized
sector, of which about 25 crores, I think, are in the agriculture sector and the rest are from the other
sections. The word ‘unorganised’ itself makes it clear that their bargaining power is less. As a result
of this weak bargaining power they are not able to get the benefits from the management. It is
natural justice that the Central Government as well as the State Governments have to come to their
rescue, to their assistance.

It is true that there are a number of legislations passed by the Parliament as well as the State
Assemblies. But the main issue 1s that they are not implemented. I do not want to go into all other



sections. I would like to point out two or three main issues which are very important as far as Kerala
1s concerned and nationally also. As stated by other hon. Members, the bidisector 1s an important
one. There are about 60 lakh bidiworkers engaged in this unorganized sector. I think almost all the
States — Kerala, Karnataka, Andhra Pradesh, Tamil Nadu, West Bengal, Orissa — and in many other
States we see the large number of bidi workers. The main characteristic of this sector is that a vast
number of them are women workers and they are getting very very low wages. They are becoming
really the victims of the exploitation of the contractors and sub-contractors. It is true that there was a
Bidi Cigar Act in 1966 when, I think, the Parliament had passed it. But it is only in few a States,
Kerala and West Bengal and I think in Karnataka or Tamil Nadu where they have implemented it.
[MSOffice91]

Most of the States have not come to assist these workers because there is a defect in the
Central Act that it gives discretionary power to the States whether they want to implement the Act or
not. Even in the States where there are a large number of bidi workers and bidi industry is there, this
Act is not being implemented. In the absence of implementation of this Act, they are not getting
minimum wages, PF, ESI and other benefits. In Kerala, co-operative societies have come forward to
mobilise these bidi workers and are giving them some benefits. In this regard, Kerala Dinesh Bidi
Co-operative Society is well known, but the Central Government has to assist them. Though the co-
operative societies are coming forward to assist the workers, the excise duty on the co-operative
societies 1s 16 per cent. They have to give all their accounts to the Labour Department and the
Excise Department. At the same time, no private bidi contractor or private contractor is giving its
accounts to them. These co-operative societies have to compete with the private traders. As a result,
these co-operative societies are unable to run. There are thousands of bidi workers who are working
under these co-operative societies. | have been making this demand that the Government should take
some measures in this regard. At least, they can shift this excise duty to tobacco from total bidi
produce. Now, what is going on is that unlike other sectors, in the bidi sector, excise duty is levied
on the total bidi produce, that is, 20 lakh bidis. Bidi societies and the Government firms give their
total accounts, but no private trader will give its accounts. So, these private traders are not paying
minimum wages or giving any other benefit to their workers. So, I would request the Labour
Minister to take this issue seriously. It is not that bidi workers are there only in Kerala. There are 60
lakh people engaged in this sector throughout the country.

The other one 1s plantation sector. You know that in Kerala, 22 estates are closed and about
25,000 or 30,000 workers are unemployed for the last three or four years. Maybe, it is not
possible due to the new policy the Government has taken and other things. Some measures have to
be taken by the Central Government. Not only Kerala, it is also true in the case of Nilgiri area in
Tamil Nadu where there are a number of estates which have been closed — [ had raised this issue —
and the unemployed workers are not getting any other employment. Here also, there is Plantation
Labour Act, but it is not implemented. We sece the fragmentation of the estates. Due to this, the
workers, who were organised at one time, are becoming unorganised because the estates are getting
fragmented.

With regard to tailoring sector, I would submit that there are four crore workers engaged in
this. Kerala has passed a legislation, Welfare Fund Act. Tamil Nadu has also passed a legislation.



But when you go to the all India level, you do not see it. I do not want to go into details. Workers in
cashew, fishery, khadi and handloom sectors are also unorganised and they are not getting other
benefits.

With regard to khadi, let me say only one sentence. In khadi sector, the workers get the
lowest wages. The speakers go to the khadi store at the time of Independence Day, Republic Day or
other important days. We can give the suggestion that the main issue is the market for khadi. But if
there is a political will, the Government can save this industry. There are a number of guest houses
of the Central Government and the State Governments and there are many Government offices also.
The Government can give an order for the Government offices to use khadi cloth for window
curtains, bed-sheets and other requirements. I think, the material that is now produced will not be
sufficient to meet the demand. If the Government can do something, it will be better for this sector.

What we need 1s not a new legislation as there are already a number of legislations. Of
course, some sections are not entitled to get benefits under the new legislation, but still the
legislation is not being implemented.[s92)

The Ministry of Labour should not remain as a watching agency. There are a lot of workers in
the organized and the unorganized sectors today. Therefore, the Ministry of Labour should take some
active steps to implement the existing laws as this is very much needed now.

SHRIMATI TEJASWINI SEERAMESH (KANAKAPURA): Thank you, Sir. One of the most
important subjects is being discussed in this august House, and we all feel proud to speak for the
labours in the unorganized sector. They are building this nation, but are themselves finding it
difficult to meet their day-to-day needs. I am very happy to debate on the status of the workforce in
the unorganized sector in India -- as a Member of the UPA Government -- under rule 193.

There are 37 crore workers in India who contribute 63 per cent of the GDP of this country.
Out of this, only 2.7 crore workers are in the organized sector, who are getting all the legal and
labour benefits, and have their rights protected. On the other hand, 93 per cent of the workforce in
India 1s still in the unorganized sector, which is a matter of concern for us. They were deprived from
all labour and legal benefits. Predominantly, agriculture labour is 24 crore; hotel workers are 4 crore;
rickshaw pullers, auto drivers, industrial labours -- which also includes tobacco and bidi workers;
cocoon growers; automobile drivers; Government workers; cleaners; mechanics; electricians, and
construction workers is nearly 2 crore. They do not have PF, medical facilities, ESI, pension,
disability allowance, etc., and most of them work in hazardous environment that is prone to accident.

The Government of India has got two schemes, namely, the Janashree Bima Yojana and the
Krishi Shramik Samajik Suraksha Yojana. In Janashree Bima Yojana, the beneficiary has to pay Rs.
100, and the Government will contribute Rs. 100 1n it. This is implemented on a 50:50 sharing basis,



and it covers life insurance of Rs. 20,000 per member in case of natural death. In case of accidental
death or permanent disability, they will get Rs. 50,000. In case of partial disability, they will get only
Rs. 25,000. But only a few people were given coverage under this scheme as the required amount of
awareness 1s not there about this Yojana. Even though it meets very few needs, still the required
amount of awareness is not being given. This is one area where we have to concentrate as there is no
proper allocation for it in the Budget. The Government’s share of the premium -- without budgetary
allocation -- comes to Rs. 13,000 crore. There is no relevance of bringing these types of schemes if
there 1s no contribution in it from the Government side. I am having full confidence in the hon.
Minister as he is very kind towards the unorganized labour force in this country. Every one of us in
this House demand that more allocation should be made in this sector. If there 1s not enough money
in it, then we cannot think of the welfare of the workforce in the unorganized sector only with the
help of words.

As regards the Krishi Shramik Samajik Suraksha Yojana, it is my humble request to the
Minister to simplify the name of this scheme. I am saying this because nobody understands it. Please
simplify it as it addresses nearly 24 crore agricultural workers.

MR. CHAIRMAN: Please conclude your speech.

SHRIMATI TEJASWINI SEERAMESH : Sir, please give me a couple of minutes more to speak on
this issue.

MR. CHAIRMAN: It seems that you are in a hurry.

SHRIMATI TEJASWINI SEERAMESH : What is the allocation for it here? The agriculture worker
has to contribute Rs. 2 per day, which will provide life-cum-accidental insurance, money-back,
pension, and superannuation benefits. But this scheme is only implemented in 50 selected districts
out of 600 districts. This means that 550 districts are left out of this scheme.[193]

It covers only ten lakh workers. Out of 24 crore workers, only ten lakh workers come under
this coverage, and that too in three years’ time. Is there any meaning in i1t? It is not even covering
0.5 per cent. It is a mere formality and it does not fulfill the needs and aspirations of the agricultural
labourers. If the Government is really committed to the cause of unorganized labour, 1t should
allocate Rs.17,000 crore to implement this Krishak Suraksha Scheme. I would request the
Government to meet this requirement in 600 Districts.

Housing is the basic need of people. We have debated this in this House several times. How
can a person live without food and shelter? It is the basic right of a citizen of the country. Just
because these labourers are poor they cannot be deprived of their basic rights. What happened in
the housing sector? The Government of India has planned to build 15 lakh houses per year. That
comes to 60 lakh houses in four years. What is the actual requirement? The actual requirement is
Rs.40 crore. Unorganised sector labourers are very poor and they cannot meet the educational
expenses of their children, their day to day clothing, housing, rent, drinking water, electricity, etc.
Housing 1s a basic need for them. The money provided is very meagre with which we can only
address the housing requirement of 1.5 per cent.



On health, we have a Universal Health Scheme wherein a premium of Rs. 200 per person is
provided. There is no budgetary allocation for implementation of the scheme in any part of the
country. Rs. 40 crore multiplied by 200 makes how much? It makes it Rs.800 crore. These are
financial matters. Schemes without money are of not much use. My Minister i1s very kind but what
can he do with just kindness? He needs money to implement schemes. Under this scheme, only
50,000 people get benefited. That comes to about 0.001 per cent. It is very painful to see these
statistics. Only 0.001 per cent workers are getting this health benefit. That is why I say that it is
simply eyewash. Without fund allocation, we are only good in words but not in deeds. That is why,
for the implementation of schemes the Government of India must come out with a comprehensive
plan for the entire four crore unorganized sector labourers with participation of suitable schemes and
programmes for their welfare.

The first Indian National Commission on Labour 1966-69 defined unorganized sector
workforce as those workers who have not been able to organize themselves in pursuit of their
common interests due to certain constraints

like casual nature of employment, ignorance and illiteracy, small and scattered size of
establishments. They are contributing 63 per cent to the GDP. The country must be loyal to them and
should address their basic requirements. By fully protecting their rights only we can protect the
unorganized sector workforce in the country.

Thank you very much for the kind opportunity.
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SHRIMATI P. SATHEEDEVI (BADAGARA): Sir, I take this opportunity to extend my sincere
thanks to Shri D.P. Yadav who has initiated such an important discussion on this important subject.

The economic policy adopted by the country for the last two decades has actually reduced
the employment opportunities in the organized sector. It has actually paved way for the unorganized
labour force and contractual labour force even in the organized public sector undertakings. We
would like to discuss the most distressing factor of the informal economy. It is the lack of social
security, health care, maternity benefit, family benefit, Provident Fund benefit and such other
amenities like housing, drinking water and sanitation. These facilities are not being provided to the
workers.



The UPA Government in the Common Minimum Programme had given an assurance to
provide welfare and well being to the workers of the country. Apart from the legislative steps taken
by the Government in bringing the NREG Act, which is not yet implemented all over the country,
there 1s not any proper effort to solve the problems of our workers. Our work force 1s compelled to
eke out their livelihood in one way or the other in a highly pathetic condition.

The unorganized sector of the country is actually discarded in the social scenario and not yet
received the attention from the concerned Ministry. It is an admitted fact that the unorganized labour
sector 1s contributing much to the economic development of the country. Still the employees
working in the unorganized sector are not receiving the benefits of the prevailing laws of the
country. The working power of the employees is actually being exploited, by the landlords in the
agriculture sector and by the multi-millioners in the other sectors.

Sir, the women constitute an important section of the workers in the unorganized sector. In
many of the occupations, family labour is engaged. The entire family members are engaged in the
case of home based occupations. Even though thereis a ban on the child labour, the unorganized
labour force in the country, especially in the rural area consists of the children also, which is not yet
recognized.

The work situation of the women in the unorganized sector is highly pathetic. Home based
workers, especially in the bidi and agarbathi industries and handloom, candle manufacturing etc., are
getting very meagre income.

There is no social security measure to protect them. The labour laws applicable to the
workers are usually being violated. It is an admitted fact that women constitute a major portion of
prawn peelers, coir, cashew and handloom sector. In my State, especially young women are
engaged in this work. In the case of prawn peelers, they have to stand on ice and water for hours.
They are not getting even the minimum wages. Within a short span of time the nature of their job
itself 1s likely to cause health problems to them.

19.59 hrs. (Mr. Deputy-Speaker in the Chair)

An important issue that came up in this period was the proposal by the Union Government to
amend the present legislation by permitting night work for women. The proposal has not yet been
adopted fully. It should be made optional for women workers and not compulsory. Night work
should be accompanied by measures to ensure transport to the residence, night créches and other
measures to ensure security to the women workers. There should be a comprehensive legislation in
a time bound manner to serve and protect the unorganized sector, especially the women. I urge upon
the Government to bring such legislation so that the means of livelithood of our major work force are
protected.



20.00 hrs.

SHRI S.K. KHARVENTHAN (PALANI) : Hon. Deputy Speaker Sir, I thank the chair for the
opportunity given to me to participate in this discussion on the conditions of unorganized labour in
the country. Let me also thank the mover of this motion a senior member of this august House Shri
Devendra Prasad Yadav for initiating a discussion on this much vexed issue.

39.7 crores of labourers and workers are there in this country. Among them only 2.8 crores
of people are having regular jobs. All others are either daily wage workers or casual labourers or
workers in jobs of purely temporary nature. 36.9 crores of people are in the unorganized sector.
23.7 crores of these labourers in the unorganized sector are agricultural workers. Construction
industry sector alone has got 1.7 crores of casual labour as unorganized labour. The plight of
building construction workers and their attendants is pitiable. They do not have job guarantee. They
do not have any kind of security. They do not have insurance cover or health cover. They fend for
themselves looking for job opportunity every morning waiting for the same standing in the street
corners. A group of 30 or 40 labourers are hired as per the need of the building contractors.
Whenever the prices of building materials like cement and iron increase along with the construction
activity the job opportunities to building workers also get affected. They go without job and food.
Heavy rains lash out their livelthood and wash out their hope for life. They toil to raise high rise
buildings and tall multi-storeyed structures but their living conditions, their job conditions are
meagerly low.

Building Construction workers become displaced people, migrant labour moving from one
city to another to work for constructing skyscrapers. But sky is their roof mostly. They live in cities
and towns as platform dwellers. Recently many of them were run over and crushed to death in
Mumbai as they are not safe

* English Translation of the speech originally delivered in Tamil.

from the rash traffic on the roads. Manufacturing units of Agarbathi, Appalam, carpentry units,
blacksmithry units, pottery units are all engaging men and women mostly as casual labour. They
have occupational hazards with out health care facilities and without job security. They must get
social security. Regularized job, fixed salary, health care, insurance cover and maternity or paternity
leave must be available to all the workers in the unorganized sector. NREGP is the single major



scheme that gives a ray of hope to our labour class in many parts of the country. Central Schemes
like Swarna Jayanti Grameen Rozgar yojana could not take off and help the poor. Sampoorna Gram
Rozgar Yojana also did not reach the needy properly. The UPA Government led by Dr. Man Mohan
Singh and guided by our Chairperson Madam Sonia Gandhi J1 must strive to provide more of relief
to all the labour in the unorganised sector. Such viable schemes must be evolved and welfare Boards
for the unorganised labour must be established. In Kerala and Tamil Nadu, the labour who climb on
trees for a living have Welfare Board or alteast social security measures. Every State Government
must strive to set up Welfare Boards for labour in the various sectors of the unorganized sector. |
urge upon the Government to determine the minimum number of labourers to come together to make
themselves orgainsed labour. Our Labour Minister Shri Oscar Fernandes is one who has felt the
pulse of unorganized labour knowing for himself their woes and miseries. 1 fervently hope that he
will bring forth a suitable legislation which was not there for the past so many years after our
independence to benefit all the labour class in the unorganized sector. With this I conclude.

MR. DEPUTY-SPEAKER: Please wait for a minute.

Hon. Members, it is 8 o’clock and I have two more speakers to speak on this subject. If the
House agrees, the time of the House may be extended till the completion of this discussion including
the reply of the hon. Minister. After that, we will take up ‘Zero Hour’.

SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Now, Shri A.V. Bellarmin.

SHRI A.V. BELLARMIN (NAGERCOIL): Sir, it is a matter of grave concern that planning for the
past fifty years could not fetch the desired result in the matter of upliftment of the down-trodden and
unorganized sections of the society. [R95]

Still poverty, deprivation, malnutrition, infant mortality and even starvation deaths are a
rampant phenomenon through out the country.

The withdrawal of public health care services by the States has resulted in depriving the poor
of availing of adequate health care, either preventive or curative. The private providers are roosting
the ground rending the poor inaccessible to them.

Another important factor contributing to the impoverishment is unemployment. Due to
unprecedented rise in prices, the price of construction materials like cement and jelly have gone up
and due to lack of work, the construction workers are on the streets, roaming jobless. The urban
unemployment turns the organized workers as an unorganized lot. The much eulogized economic



boom and industrial growth in the reform scenario could not generate appreciable or required level
of employment in the organized sectors. It is estimated that 95 per cent of the working people in the
country are unorganized accounting for 36 crores of the total population. Various legislation,
measures and Welfare Boards enacted and implemented by various State Governments guaranteeing
doles and reliefs for education, health, marriage, death and pension for old age for the unorganized
sector workers could not address the problem adequately.

Hence a Central legislation should be enacted to provide for the measures guaranteeing a
sustaining livelihood, employment guarantee, health care, education and above all, pension on
retirement or destitution. The Government is requested to enact such a legislation keeping in mind
not only the economic upliftment of the unorganized workers but ensure equitable and social justice.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
OSCAR FERNANDES): Mr. Deputy-Speaker, at the outset, let me thank the hon. Members of this
august House, especially Shri Devendra Prasad Yadav for having raised such an important issue for
discussion. The other day I was fortunate enough to go with him to address, or rather receive a
memorandum from the cycle rickshaw pullars who were agitating on the issue that has been raised
by him in this august House. He has drawn attention about the concern of the workers in the
unorganized sector. There are a large number of workers in the unorganized sector. The people who
are participating in the agitation are from Purbanchal.

I am also thankful for some of the very useful suggestions that have been made during the
course of the discussion. It shall be my endeavour to consider each of these suggestions while
formulating the policies in the interest of the unorganized sector workers. I would like to assure the
House that the Government 1s extremely concerned about the problems that are being faced by the
workers in the unorganized sector. The Government is also conscious of the need to provide a social
security to these vulnerable sections of the society.

Sir, ever since Independence, India’s socio-economic development has been driven by
Mahatma Gandhi’s philosophy of the concern for the poorest of the poor. He had once said and I
quote:

“I will work for India where the poorest of the poor feel that this country and this
nation belongs to them. The Swaraj I dream 1s the Swaraj of the poor and I have not
the slightest hesitation in saying that Swaraj cannot be complete till the poorest have
the guarantee of being provided the basic necessities of life.[R96]”

While qupusosiceo7ioting Gandhiji in his speech delivered on 15th August, our hon. Prime

Minister, Dr. Manmohan Singh had elaborated saying, “As long as there is widespread
unemployment in the country, we cannot claim that we are truly independent. It 1s with this goal in
mind that Shrimati Indira Gandhi had given the nation the goal of ‘Garibi Hatao’. Today, if we need
to remove poverty, we need to create employment, ‘Rozgar Badhao.” I am glad that the National



Rural Employment Guarantee Act which endeavours to provide guarantee for employment is already
making commendable headway. As you are all aware, this Act provides for 100 days of guaranteed
wage employment in every financial year to every household whose adult members volunteer
unskilled manual work.

[ would agree with the contention of Shri Ajoy Chakraborty that if people have employment
opportunities and social security, the incidents of crime will come down. We see that crime is
increasing and one way to control crime is to provide employment and providing employment will
eradicate poverty. The aforementioned National Rural Employment Guarantee Act (NREGA) will
go a long way in providing such job opportunities.

Some hon. Members including Shri Thawar Chand Gehlot, Shri Madhusudan Mistry and
Shri Chaudhary Lal Singh raised a pertinent issue relating to implementation of Minimum Wages
Act. They raised a very important issue like though there 1s Minimum Wages Act, in many States,
this Act is not implemented. I would like to inform this august House that the primary responsibility
of implementing this Act rests with State Governments. However, the Central Government has
assiduously pursued effective implementation through discussions, letters, personal interactions and
visits to the States including North-Eastern States. We shall continue this endeavour in future as
well.

Shri Mistry also drew the attention of the House towards the notification issued from time to
time for suspending operation of the Minimum Wages Act. That means the Act that we have
indicated is not given effect to. We will draw the attention of the State Governments towards this
1ssue as well.

Some hon. Members including Dr. Devendra Prasad Yadav and Shri Madhusudan Mistry
mentioned that the Inter-State Migrant Workmen Act 1s not being implemented effectively. Here
again, I would like to point out that the responsibility of implementing this Central Act which
provides for registration and certain amenities to migrant labour also rests with the State
Governments. In this context too, we will draw the attention of the State Governments towards the
concerns of the hon. Members of Parliament. Concerns on various points were expressed by hon.
Members of Parliament.

Shrimati Sumitra Mahajan correctly pointed out that women constitute a large proportion of
the unorganized sector and their concerns should be addressed in any proposal for welfare of
unorganized sector. We will keep this point in mind while formulating such schemes. Concerns
were also expressed about the welfare of child labour. We are trying to do our best in that area by
making them go to special schools and to give them education subsequently. It has been the
endeavour of this Government to work progressively towards elimination of child labour. A recent
notification banning child labour in domestic and hospitality sector like hotels and dhabas 1s a move
in this direction. (Msoffice9s]

Programmes have been launched for special education and vocational training for the child
labour. We believe that the phenomenon of child labour exists on account of poverty which in turn



is on account of unemployment. A pilot project has been initiated with international assistance for
empowering dependent families.

Shri Ravi Prakash Verma ji raised the issue of skill certification. We have in place National
Council for Vocational Training which functions as certification body. The certificates of skill
issued by the Council are recognized all over the world. I would also like to inform the House that
200 ITIs have already been upgraded to world class levels and another 300 ITIs are planned to be
upgraded. Our effort is to give better skills to our technically qualified people and unskilled workers
so that they can earn a better wage, whether it 1s within the country or outside the country. When
they go outside the country, if they have a certificate, they get immediate recognition.

[ had earlier mentioned the issue raised by Shri Devendra Prasad Yadav ji with regard to the
ban on cycle rickshaws by the Municipal Corporation of Delhi. This issue relates to the State of
Delhi. We sought the details from the Municipal Corporation. In the affidavit filed before the High
Court in a Writ Petition, the Municipal Corporation spelt out the proposal for formulation of a new
Cycle Rickshaw Policy for the betterment of rickshaw pullers as well as for ensuring proper
regulation of plying of the cycle rickshaws within the Municipal Corporation’s jurisdiction.
Through this affidavit, the Court was also informed that in pursuance of the decision of the
Committee appointed by the High Court, necessary instructions have been issued to ensure that all
arterial roads of Delhi in MCD area be prohibited for plying of cycle rickshaw. This apparently was
done with a view to improving traffic management. We shall, however, take up this issue with the
Delhi Government to impress upon them the need to protect the interests of cycle rickshaw pullers.

Shri Shailendra Kumar ji drew the attention of the House towards the problems relating to
workers outside the country. It is not that we are concerned only about the workers within the
country. This issue is being dealt with by the Minister of Overseas Indian Affairs. The issue has
been raised in the House about our poor workers going and working outside the country. I will take
up this issue with my colleague in the Ministry of Overseas Indian Affairs.

Shri Chaudhary Lal Singh ji mentioned about problems faced by unorganized sector workers
engaged in transporting pilgrims in the State of Jammu & Kashmir. As the issue relates to the State
Government, we would be separately requesting the State Government concerned to look into this
issue raised by the hon. Member of Parliament.

Shri Madhusudan Mistry ji, Shri Shailendra Kumar ji and Shri Suresh Prabhu ji raised the
issue relating to the problems faced by the building construction workers. The Building & Other
Construction Workers’ (RECS) Act, 1996 attempts to address such issues. This Act has to be
implemented by the respective States. I must admit that the implementation has been tardy despite
the efforts made by the Central Government in the form of letters and regional reviews on a regular
basis. We shall continue to aggressively pursue the matter with the State Governments.msoffice99]

As regards the existing schemes for welfare of workers in the unorganized sector, I would
like to inform the House that the Government is operating five Welfare Funds for Beedi Workers,
Limestone Dolomite Mine Workers, Iron Ore, Chrome Ore and Manganese Ore Mine Workers, Mica
mine Workers and Cine Workers. Admittedly, the coverage so far is only around 45 million workers



as pointed out by Shri Shailendra Kumar and some other hon. Members of Parliament.  This
coverage 1s very small considering the total population of unorganized sector workers. Apart from
attempting to alleviate poverty, the need for addressing issues relating to rural labour was recognized
by Shrimati Indira Gandhi as it was made an intrinsic part of the 20 point programme. The present
Government has also clearly spelt-out its intention in the National Common Minimum Programme.
I quote from the National Common Minimum Programme:-

“The UPA Government is firmly committed to ensure the welfare and well-being of all
workers, particularly those in the unorganized sector who constitute 93 per cent of our
workforce. Social security, health insurance and other schemes for such workers like
weavers, handloom workers, fishermen and fisherwomen, toddy tappers, leather
workers, plantation labour, beedi workers, etc. will be expanded.”

[ am thankful to Shri Sandeep Dikshit for drawing attention of the House towards distinct
needs of each sector in the unorganized sector. I also believe that beyond certain common minimum
requirement, the approach will have to be sector specific because we cannot club every unorganized
sector worker together. We may have to have a sector-wise approach, if we have to find a solution to
the problem.

Shri P.Rajendran informed the House about the welfare schemes in operation in the State of
Kerala. We are examining all such schemes operating in various States while formulating policies
for welfare of workers in the unorganized sector.

We are now endeavouring to bring out a comprehensive Central legislation for providing
social security to the workers in the unorganized sector. It is in this context, the suggestions made
by the hon. Members of Parliament, especially, Shri Devendra Prasad Yadav, Shri Suresh Prabhu,
Shri Thawar Chand Gehlot, Shri Shailendra Kumar, Shri Ram Kripal Yadav, Shrimati Archana
Nayak, Shri Ajoy Chakraborty, Shri P. Rajendran, Shri Sandeep Dikshit, Prof. M. Ramadass, Dr.
Satyanarayan Jatiya who have spoken earlier and Shri Sujan Chakraborty, Shri Narhari Mahto, Shri
Alok Kumar Mehta, Shri Virendra Kumar, Balasaheb Vikhe. Patil, Shri Ravichandran Sippiparai,
Shri M. Shivanna, Shri P. Karunakaran, Shrimati Tejaswini See Ramesh, Shri L. Ganeshan, Shrimati
P. Satheedevi, Shri S.K.. Kharventhan, Shri A.V. Bellarmin etc. who have spoken today would be
useful while taking a final view on the legislation and the schemes. ... (Interruptions) However, |
assure the House that we shall consider each and every suggestion made by the hon. Members of
Parliament during the course of discussion before taking a final decision. In any case, the hon.
Members will have opportunities to present their views when the Bill is introduced in the
Parliament, which I shall endeavour to in the near future.

DR. SUJAN CHAKRABORTY : When will the Bill be introduced?

SHRI OSCAR FERNANDES: My endeavour is to bring it in the next Session of Parliament.



#ft Iq TS UIRT (FHRYR) : #EIGY, e Ugdl # s H st e B & Ufd MWR Ydhe Hal gl
T W H IRISA &7 B 37 PAS AT AGGY, 22 HRIS WER AVGR AR Sl A RS &5 & AW &,
SIS GdY # g AEEAYYl A W W AR [ewi F =@t § 9 formi[v100]

HA S 7 9 &< SR WA | AT Aed Bl e b 8, g9 forg # ffYad ww a4 @ St & v
TRY SR e &hRal g1 9/ 10, 11 ARG BT AFANYSR [Gad & adR W Yaiad & ardl SRAIod doigy &1 &
Teefe, W Ard 81 @ o, 99 HAl Sff 7 W gedRied R SE 9ud o b1 S fparl ag [fved v @ gdig
WHR B Difcie 3R G D1 Fef¥fd bl &) g@s forg 9t # 7= Sft &1 a=yare o1 =red g

# T ard SR IO ArEdl gl JUIY WRBR & FAqH Brihd H W hgl T 2§ -

“The UPA Government is firmly committed to ensure the welfare and well being of all
workers particularly in the unorganized sector which constitute 93 per cent of our work
force. Social security, health insurance and other schemes for such workers like
weavers, handloom workers, fishermen and fisher women, toddy tapers, leather
workers, plantation labours, beedi workers etc. will be expanded.”

MR. DEPUTY-SPEAKER: You cannot make a speech now.

... (Interruptions)

I HEIGT  : Aed i, 3T A% TRt of Idhd 2 Hifh o9d T T8l 2l

... (Tge)

sft IIv IS AGT @ AR BT BEA AET WU @7 o Bficdc g, 39 WOR @ oS G 8 0 B (&
qurE) # 7 e # o ard qEie Sl (@agr) # Rt weriftheeH qe I8 gl.. . (@agE) # =edar g b
S IR H BIE g9y A FuiRa @ S g, @5 S 7 We wEr § 6 orTal 9 9% 39 aR # e A eja
AT e B R S sFamirgss ok & IR § 2, 98 16 73, 2006 B AFY TG 1 it Bl i g3 2|
IS0 RAIE @1 ¥e9 # WA a1 ST Anfeg | Tadie ot $Ra1 &1 e o/ gure iRl &1 1ura el
B IR B o) HHIRA 3T ofey, 2002, ARG offth oy, WRa WRaR &1 R 21 59 R # S erqeian @
T o wfge afafa # < RreRer 8 SO amelie # I8 o a8 %1 o' ® 6 o= fae Je &
Sieg @l Sy | Reen 48 & @ ar § A J34 off 5 Fe © 6 oot aveRr 9 39 an ¥ fagr fear smom|
Re=n & ufidy & IR 4 THARS 5 Tad B 99171 © s SR BIe W 39 W R Sl 8] T &
HRUI D] WH BT S1Y R 98 Reen A aF] & S S a1d 8, IS aR H 997 A1 & AR Dy faer
AR TG, (Frge) # S Aredr § f S Qe w9 9@ aran sme?

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Thank you, Sir. I will just take only two
minutes. Firstly, I congratulate the hon. Minister for giving such a good reply.

MR. DEPUTY-SPEAKER: You can have clarification. You cannot make a speech now.

SHRI MADHUSUDAN MISTRY : This is seeking a clarification only. [ would be very happy if, in
fact, the hon. Minister, writes to all the Departments concerned, who are employing people on a
casual basis where all the labour laws are being flouted, to ensure compliance. That will go a long
way in improving the situation. I would like to know from the hon. Minister whether he would call



all those people representing the unorganized sector, who are not affiliated to any Central Trade
Union, to attend the Indian Labour Conference. The situation is that if you are not affiliated to any
Central Trade Union, you are not called to the Indian Labour Conference. As a result, the voice of
the unorganized labours remains unheard in the Indian Labour Conference. So, I just want to know
whether it would be possible for the hon. Minister to work out a mechanism whereby the
unorganized labour has been given due representation and heard despite the fact that even if they are
not associated with or affiliated to any Central Trade Union.

MR. DEPUTY-SPEAKER: Mr. Minister, do you want to say anything?

SHRI OSCAR FERNANDES: We will definitely examine this aspect because their voice has to be
heard. So, if they are not going to be there, we cannot hear their voice. I will definitely examine this
aspect. ...(agm) [R101]

YT ARG : U@ YIS & AT GG A b 2

... (cTgr)
#ft M PpuTe TG (ISTT) ¢ T I8 AE@YUl ATHA B, FAfY AT 3 T fAeTe e g
SUTEE HElqd: 94 fddl IR 9 o9 $9 W ardd aifig|

...(aaHEr)

Al | PpUTT ATGd ¢ IUTEAET HelGY, MU G dlel 8l faur 3afey 89 sue oy # wed @ arev o I8 8

20.31 hrs.

(At this stage, Shri Ram Kripal Yadav and some other

hon. Members left the House.)



